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may submit their representatiols, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

19. The Applicanl Company to file affidavit ofservice ofthe notices issued to the Equity

Shareholders, Secured Creditors and Unsecured Creditors, publication of notices in

newspapers and to the regulatory authorities as stated in Clause l6 above not less than

seven days before the date lixed for the hotding ofthe meeting and do repofl to this

Tribunal that the directions regarding the issu€ of notices have been duly complied

with.

V. Nsllsserapathy, Member (T) B.s.ro. P""k rh 
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